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Versus

Divisiocnal Engineer(II) N, E.Rallwﬁy
Izatnagar, Bareilly and another ../,

Hon'ble D.S.Misra JA.M,
Hon'ble G.S. Sharma JM.

( Delivered by Hon'ble DSMisra)

In this application under Section 19 of the
A.T.Act XIITI of 1985, the dpplicant has sought the
guashing of the order of his dismissal and issuye of
a direction to the reépnndents to consider the
representetion of the applicant”, to reinstaete him
in service and impose some minor punishment. A copy
of the impugned order of punishment hos been filed
s Annexure I to the application This order was passed
by the disciplinary authority and received by the
applicant on 2.4, 1979 This order was passed after
careful cunsideratlon of the representation of the |
applicant in reply to the memo of show cause notice
dated 7,12,1978. It ppears that no eppeal against
the impugned order of punishment was filed by the
applicant @ither within the prescribecd time  , or
withih any ressonable time allowed by the appellate

authority,

2 Wie have heard learned counsel for thg

applicant who contendad that the applicﬁnt
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